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But, Sir, let me also request the hon. 
Minister to see that these Vigilance 
Committees should not be turned into 
some kind of Congress Committees 
at the constituency level. This Gov
ernment may try in this manner, and 
get out of the direstraits in which it 
finds itself before the people of this 
country because of its total inability 
to function. I agree that the hon 
Minister should come forward before 
this House from time to time, and tell 
us exactly what is the extent of im
plementation of Ihis Bill Bui, m any 
view, he can only do this until 
the 18th March, because on that day 
he must unbond himself from the 
chair, and go to the people.

THE MINISTER OF LABOUR (Shri 
RAGHUNATHA REDDY): Sir, I had 
already explained the legal position 
with regard to the points made by 
Shri Ramavatar Shastri The law 
passed try the Parliament is the law 
that is applicable to all parts of the 
country and no State can escape the 
provisions of the law. He need not 
have any apprehension whether a 
particular State would implement it 
or not because the law is applicable 
to each State and every officer who is 
mentioned in this enactment is bound 
to implement the law. He need not 
have any apprehension about it. With 
regard to what my friend Mr. Erasmo 
de Sequeira has mentioned, this is 
part Of our soda} system, this cannot 
be there merely by law and every 
Member of this House must exercise 
his influence and rouse the social con
science of the people. For instance, 
Shri Shrikishna Mody brought to my 
notice that about 50 workers were 
working here as bonded labour for 
the last five years as part of the con
tract labour system. We took imme
diate action and within 24 hours, they 
were Jreed and sent back to their 
home# with necessary help.
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With regard to the suggestion made 
by friend, I will try my best to con
vene a meeting of the members who* 
have participated in the debate, as 
soon as the House adjourns.

MR. DEPUTY-SPEAKER; The 
question is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

13.42 hrs.
STATUTORY RESOLUTION RE DIS
APPROVAL OF CONSERVATION OF 
FOREIGN EXCHANGE AND PRE
SENTATION OF SMUGGLING ACTI
VITIES (SECOND AMENDMENT) 
ORDINANCE AND CONSERVATION 
OF FOREIGN EXCHANGE AND 
PREVENTION OF SMUGGLING 
ACTIVITIES (AMENDMENT) BILL.

SHRI ERASMO do SEQUEIRA 
(Marmagoa): Sir, I beg to move:

"This House disapproves of the 
Conservation of Foreign Exchange 
and Prevention of Smuggling Acti
vities (Second Amendment) Ordi
nance, 1975 (Ordinance No. 29 of 
1975) promulgated by the President 
on the 12th December, 1975”
Sir, it is again my duty to stand in 

this House and protest against the 
manner in which this government is 
ruling by ordinance and by edict, 
instead of by law. This is the Fascist 
method, not the democratic one.

Under the orginal enactment, Gov
ernment already had power to extend, 
in the case of a person who has been 
detained before 31st December, 1975, 
the period of detention by one year, 
or two years as the case may be, under 
section 9 or 10. I would like to ask 
the minister, what was the justifica
tion for this ordinance? How many 
people has the government detained 
between 31st December 75 and today, 
under the ordinance?
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Under this ordinance, the govern
ment has made the detention valid not 
only for one or two years, but as long 
as the emergency is in force Look 
at the ordinance and look at the Bill 
As I said, Government already had 
power to detain anybody upto 1977 for 
one or two years That means, the 
detentions are upto 1978 or 1979 In 
addition Government comes forward 
and says, “Not only do we want power 
to detain them till 1978 or 1979, but 
we want the power to detain them as 
long as the emergency is m force if 
that is longer than 197d On '‘he one 
hand they say that the emeigency 
is a purely temporary measure On 
the other side, they clothe thtmse'ves 
with powers which clearly indicate 
that this government seems to have no 
intention whatsoever of lifting the 
emergency until there is not only 
limited dictatorship that Mr Shashi 
Bhusan asks for but complete and 
total dictatorship In fact Mr Bhushan 
himself complains that he had asked 
for a public limited dictatorship but 
he was getting a private limited one 
Hie detention that this House sanc
tioned was extra-ordinary detention 
They were to detain persons in order 
to prevent them from indulging in 
smuggling This is an extra-ordinary 
measure and it was authorised in 
view #f the great menace of smuggl
ing But it cannot be an authorisation 
that can be carried on infinitely 
because with the knowledge that this 
Government has of the smuggling 
operations that are going on in this 
country, and from the arrests that 
■have been made, Government is well 
aware of who is indulging m smuggl
ing and foreign exchange manipulation 
and in spite of this knowledge, this 
Government does not have the courage 
to put these detenus before the court 
under FERA, under the violation of 
exchange law and customs act and to 
prosecute these detenus Government

is also aware that these smugglers 
have got connections in officialdom, 
and in political circles of the Govern
ment If Government institutes an 
inquiry under this law, these thing* 
will come to light This is the only 
reason, why they are not being put on 
trial That is why I object to this and 
I oppose this Bill also 1 say thafyou 
know all the people who indulge aa 
smuggling and foreign exchange mani
pulations If you are sincere you 
clear out those vho do it and who 
support them at the official and politi
cal levels, take them to court and 
charge them Let the courts convict 
them

MR DEPUTY-SPEAKER Resolu
tion moved

‘This House disapproves of the 
conservation of Foreign Exchange 
and Prevention of Smuggling Acti
vities (Second Amendment) Ordi
nance 1975 (Ordinance No 29 of 
1975) promulgated by the President 
on the 12th December, 1975”

THE MINISTER OP STATE IN- 
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE). I 
beg to move

“That the Bill further to amend 
the Conservation of Foreign Ex
change and Prevention of Smug
gling Activities Act, 1974, be taken 
into consideration ”

Sir as hon Members are aware, in 
December, 1974, Parliament enacted 
the Conservation of Foreign Exchange 
and Prevention of Smuggling Activi
ties Act, 1974 to detain persons con
nected with smuggling foreign ex 
change racketeering and related activi
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ties. If was. correctly- anticipated that 
the immobilisation of the notorious 
smugglers would disrupt the organisa
tion established for furthering these 
reprehensible activities. Resort to 
preventive detention has had a salu
tary effect and has resulted in reduc- 
mg the extent oi smuggling considera
bly. It has also resulted in an appre
ciable increase in the remittance of 
foreign exchange into the country 
through legal channels. To main
tain the general climate built up over 
the last 15 months and to more effec
tively deal with smugglers and foreign 
exchange racketeers in the context of 
the present Emergency, it is necessary 
to modify the maximum period for 
which a person can he detained under 
the Act. In the Act the maximum 
period of detention provided is one 
year ordinarily, and two years m the 
case of persons who are declared to 
be operating in areas highly vulnerable 
to -smuggling It has, therefore, been 
found necessary to amend the provi
sions of section 10 of the Act to pro
vide that the maximum period of de
tention should l>e one or two years as 
the case may be, or the period during 
which the Proclamations of Emer
gency issued on 3rd December, 1971 
and. 25th June, 1975 are both in opera
tion, whichever period expires later 
The amended period has also to be 
made applicable to persons who are 
already m detention and who would 
otherwise have become due for release 
from the 18th December, 1975 onwards.
This step .was necessary to obviate the 
release en masse of these detenus, 
whose renewed activities might have 
led to .'a' recrudescence” of smuggling, 
foreign exchange racketeering etc., and 
thereby undermined Government’s 
efforts fo a significant extent.

The provisions of section 9 by which 
the Central Government can issue a 
decled'a'tion in cases of persons who are 
operating or through areas highly vul
nerable to smuggling were available 
only in respect of detention
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orders issued up to 31st December, 
1975. In the light of experience gain, 
ed it is found that the vulnerable 
areas continue to remain so, even in 
the context of reduced volume of 
smuggling. It is, therefore, desirable 
to continue to have these powers for 
a further period. It is, therefore, pro
posed to extend the period of availabi
lity by another two years for the pre
sent.

In view of the urgency of the 
matter, the President promulgated the 
Conservation of Foreign Exchange and 
Prevention of Smuggling Activities 
(Second Amendment) Ordinance, 1975, 
on ] 2th December, 1975. The Bill 
seeks to replace the provisions of the 
Ordinance.

Under the Act, the power to order 
the temporary release of a detenu 
vests in the Government by whom or by 
whose officers a person has been 
ordered to be detained. Considering 
the general objectives of the Act and 
the class of persons involved, it is 
desirable that the Central Government 
also has the power to order the tempo
rary release of State detenus. The 
present opportunity has been taken 
advantage of, to make the necessary 
provisions m the Bill

Sir, I move that the Bill lie taken 
up for consideration.

MR. DEPUTY SPEAKER- Motion 
moved-

“That the Bill further to amend 
the Conservation of Foreign Ex
change and Prevention of Smuggling 
Activities Act, 1974, be taken into 
consideration.’’.

MR. HALDER.
*SHRI KRISHNA CHANDRA HAL

DER (Ausgram): Mr. Deputy Speaker, 
Sir, the hon. Minister has introduced 
tho Conservation of Foreign Exchange

•The original speech was delivered in Bengali.
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and Prevention of Smuggling Activi
ties (Amendment) Bill, 1976 which 
seeks to replace the ordinance promul
gated by the President m December
1975 The present Bill seeks to 
amend Sections 9, 10 and 12 of the 
parent Act I would like to make it 
very clear, Sir, that our party will 
support all mea'ures of the Govern 
ment which will eradicate the menace 
of smuggling racketeering in foreign 
exchange and such like offences and 
as such I extend my support and the 
support of my party to the provisions 
of the Bill

Mr Deputy Speaker Sir you are 
aware of the fact that the big mono 
poly houses of our country like the 
Birlas, Smghamas, Thappers etc, are 
indulging in under invoicing and over 
invoicing of goods on a large scale and 
thus the'v are defrauding the Govern
ment of huge sums of foreign exchange 
which would have otherwise gone to 
Government s coffer I would there
fore like to know what precise steps 
have been taken by the Government 
since the promulgation of emergency 
to deal with these big business houses 
who have been cheating the nation on

big scale ] would also like to know 
the number of persons who have been 
prosecuted lor indulging an such prac
tices and what has been the total gam 
to the Government tieasury as a re 
suit the steps taken by the Govern 
ment I would also like to know Sir 
iftei the Ordinance was promulgated 
in December 1975, the number of 
smugglers and foieign exchange 
racketeers that were arrested the 
\alue of the property attached and 
the number of cases which have been 
instituted in the com Is of law and the 

^outcome thereof I would take this 
opportunity to Temmd this House Sir 
that a notorious smuggler Haji Mastan 
Mirza m an interview to Blitz had 
stated that during the time of elections 
ministers political workers and leaders 
approached them for funds He had 
also said that without the support of
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the big officials of the Government and 
the Ministers smuggling and racket- 
tmg m foreign exchmge could not be 
carried out even for 1 day I would 
therefore like to kiuw what steps the 
Government have taken to locate these 
political woikers, leaders or minis
ters and the senio officers of the 
Government who activel> supported 
the smugglers and what punishments 
have been given to them? It is a com
mon know’edge that a great part of the 
money of tht smugglers and the foreign 
exf hange r ickeleers are at present 
lying stored m foreign banks It is an 
imperative dutj of the Government 
not only to hsh out the black money 
generated as a result of such anti 
social activities within the country 
but it is euually important and neces 
sary to ensure that the huge sums of 
these smugglers stored m foreign banks 
are also repatriated from foreign banks 
into our country and utilised for the 
purpose ot social upliftment works I 
would therefore like to know from the 
hon Minister whether they have consi
dered this aspect of the matter and if so, 
what steps ha\e been taken or propos
ed to be taken by the Government m 
this regard9

Before concluding I would like to 
draw the attention of the House to 
Section 4 ot the present amending Bill 
In addition to replacing the Ordinance 
the Bill seeks to amend Section 12 of 
the principal Act so that the Central 
Government can also have power to 
order the temporary release of persons 
detained under oiders of State Govern 
ment 01 Stale Government Officer I 
am afraid Sir that this provision not 
only creates duplication in matters of 
releasing smugglers but it is also like 
lj to lie misused We cannot rule out 
the possibility of a situation where a 
smuggler through his money power 
can reach some understanding or carry 
out a bargain for some consideration 
with the ruling party and with some 
senior Government officer in the Centre 
and secure a temporary to begin with
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and to remain free permanently. I 
/eel through this provision the Gov
ernment is trying to create a political 
pressure on the smugglers. Immedia
tely after the imDosition of emergency 
m the country it was heard that Gov
ernment had initiated searches of 
lockeis and started seizing papers of 
foreign exchange racketeers and two 
years back some steps Ware also initi
ated against the BirlaS. I would like 
to know how many of Birlas have been 
profecuted or whether the steps have 
since been withdrawn. In the end I 
would recnest the Minister to give the 
details of the cases of apprehension of 
smugglers and other details as I have 
sought during the course of my speech 
earlier m his reply to the debate.

14 fen.
SHE! B. R. SHUKLA (Bahraich): 

The provisions of the Conservation of 
Foreign Exchange and Prevention of 
Smuggling Activities Act are already 
showing good results. Smugglers 
and foreign exchange racketeers have 
been detained under th  provisions of 
this Act, but the situation is not fully 
under control. If 'hese big economic 
shark; are allowed to be at large and 
come out of jati, they will again 
engage themselves in nefarious activi
ties. Therefore, Government has 
rightly come forward with this amand
ine Bill for further detention of these 
economic offenders.

On this occasion I would like to 
draw the attention of the hon. Mini
ster to the fact that large scale smug
gling is going on on the Indo-Nepal 
border. Bahraich, Gonda, Basti and 
Gorakhpur are the districts where 
people have grown fabulously wealthy 
overnight. The raids by the income- 
tax and customs departments are 
mostly confined to metropolitan cities, 
but so far as these districts are con- 

hirdly any effective action has 
been taken. Therefore, Government

should take effective steps. There 
are many persons indulging in these 
activities. Those who were pennyless, 
who had no property, have accumu
lated crores, erected palatial buildings. 
Therefore, my submission, i s ' that 
Government should immediately take 
action against these persons.

MISA and the present’ Bill under 
discussion have come in for criticism 
from many quarters but so far as the 
economic offenders are concerned, the 
House, irrespective of party labels, 
is unanimous in extending its supoprt 
to Government. Therefore, the scope 
of the Bill is very limited, and it is 
a most non-controversial measure. 
So, I fail to understand why Mr. 
Sequeira is always coming with a re
solution of disapproval even regarding 
these innocent measures with which 
he should ha^e no difference 
opinion. Of course, he has got a good 
opportunity, in the absence of other 
Members of the opposition, to move 
resolutions disapproving of every thing 
which the Government does, that is, 
opposition for the sake of opposition, 
or for drawing the attention of the 
Government to certain aspects. With ‘ 
these words, I  extend my full support 
to the provisions of this Bill which 
are very necessary and essential for 
the time being.

SHRI C. K. CHAKDRAPPAN (Tel- 
licherry): These amendments are
sought for 50 smugglers who are in 
custody for one year or so or until 
the emergency is over, whichever is 
later. I t has been made very clear 
that we are fully jn support of all the 
actions that the Government wjll take 
agpinst the sunagglera. In that cqnte^ct, 
wje are h^ppy that the 43fevfp?unent 
is amending this Bill and trying to 
take stringent action against the 
smugglers, in  this centext, I  would 
like to draw the attention of the 
Government to some of the problems
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relating to smuggling, alter so many 
measures had been taken by the Gov- 
^mipeht Now smuggling in this 
country is assuming new proportions 
by taking new steps The smugglers 
are devising new methods for smuggl
ing purposes Recently, some alax mini 
reports have appeared in the Press In 
this connection, Kindly see “Blitz” 
dated December 6 The heading is 
“High Priest of Smuggling ” The 
Chief of the Bohra Community 
indulging m smuggling on a large 
scale has betan arrested in Colon.bo 
and fined His followers have been 
denied visa This gentleman has 
been moving m this country without 
fear Some instances of his involve
ment in cases in Tanzania Iraq and 
several other countries in the past 
have been cited *3 this report I would 
like to know whether the Govemmcrt 
has taken any steps about this gentle
man who has been alleged to have 
been indulging in smuggling

A s far  as smuggling in Bombay is 
concerned, after the smugglers had 
been arrested, now new areas have 
been found by the sm ugglers to land 
their goods According to “The Eco
nomic Times” they have found out a 
place in Goa, Daman and Diu Instead 
of gold they bring more textile and 
other non perishable goods by which 
they Gan do smuggling on (a largfe 
scale They involve children as ear
ners and use them to take goods from 
on© place to another These are 
things which are going on even today 
Recently, I  had the opportunity to 
go to Manipur and Imphal, a place 
which is very near to your place

MR DEFUTY-SPEAKER Far away

SHRI C 1C CHANDRAPPAN Com
pared to my place, it is nearer In 
Imphal, I  saw a strange spectacle 
Most of th e m — there may be some
exceptions—-Mnudgled textile goods
There are some hotels The people
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say that these are dens of smuggling 
They are domg it openly I do not 
know whether the Government has 
looked into these things These are 
some of the things to which the Gov
ernment should pay its attention

Now, when we speak of these people 
who are m jail, we support that the 
Government is gomg to keep them for 
a longer period under detention 
What about those people who are ab
sconding’ Till today, according to 
the press report the Minister may 
correct me if  I am wrong—more than 
250 persons are ,oll at large I want to 
know m how many cases the Govern
ment has confiscated their property 
If they have not confiscated the pro
perty of these people, I want to know 
what prevented them after the pro
mulgation of the Ordmance to take 
action against them These are some 
of the questions which the Minister 
has to reply

Then there is another case which I 
would like the Minister to clarify It 
is not a new one but an old case The 
United Commercial Bank which was 
owned by Birlas before nationalisa
tion had indulged m a big foreign ex
change racketeering just a few weeks 
before the devaluation was announced 
by the Government It was adfhitted 
by the Government also that the Bank 
had purchased w^h the permission 
of the R eserve Bank—I do know 
whether the Reserve Bank told them 
that devaluation was coming and that 
that was the time to purchase it— 
a huge amount of foreign exchange 
mainly dollars There was a case 
pending against the then management 
of the Bank, owned by Birlas I  want 
to, when the Government is tightening 
up a measures, what happened to that 
case

Lastly, I  am very much alarmed and 
I think all patriotic people will be

MAGHA 7, 1897 (SAKA)
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alarmed, when the news came that the 
CIA is how financing the heads of 
religion and puet,is through various 
channels. The Minister might say 
that this is not something connected 
with foreign exchange racketeering. 
But this is happening. I have the ex
perience how it has come to Kerala. 
I t comes always in the form of foreign 
money. I  want to know whether the 
Government is keeping a watch on all 
these things.

These are som? of the things that 
I  would like the Minister to answer 
when he replies to the debate I 
share the apprehension of Comrade 
Haldfer about over-invoicing and 
under-invoicing which is still going 
on without any check. The Minister 
will say that some check is there I 
think, that is just nothing. Will he be 
able to take some bold action against 
the big monopolies who are indulging 
in this kind of activities? I want an 
answer from the Minister to that.
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THE MINISTER OP STATE IN
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING- (SHRI 
PRANAB KUMAR MUKHERJEE): I 
am grateful to the Hot. Members for 
making their observations. „
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„ The Hon Member, while xn ivmg 
hi& motion for disapproval, raised the 
question as to what was the urgency 
foi bringing forwaid the Ordinance 
and what steps we have taken after 
the Ordinance was promulgated by the 
President The reason is very simple 
Quite a large number of detenus say 
300 were to be released by 31st De
cember 1975 had this Ordinance not 
been there and we found that if most 
of these detenus were released iust at 
the stroke of the midnight hour on 
18th December, it would have adverse 
effects on anti-smuggling operations 
which were continuing for quite some 
time As I had indicated m my in
troductory remarks, this had some 
salutary effect on our economy as well 
as on the remittances from abroad 
through legal channels

Secondly, he has raised the question 
as to why we are extending the pro
visions of Section 9 against those 
persons who had been arrested after 
31st December 1975 It is because of 
the verv obvious reason that foi the 
vulnerable areas which have been in
dicated and detenus from those area® 
who are operators therein, against 
whom we had taken deterrent mea
sures, we are to continue those 
stringent measures for some time 
more As, on an earlier occasion, 
while replying to a question m the 
other House I had indicated m some 
of those areas renewed activities m 
smuggling have started and we have 
drawn the attention particularly of the 
Ouiarat State Government to that 
point because seizures from the Guja
rat coast indicated that, of late, even 
compared to the figures of seizures 
in the month of October, there have 
been more seizures in the month of 
November and although December’s 
figure is not with me, the figures I 
got till the 12th of December fcidica-
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ted that smuggling activities had 
intensified to some extent in the coas>t 
Therefore, there is need foi this pio- 
vision to put the kingpins behind bar 
and to keep them in detection for a 
longer period of time

Hon Members raised a very basi 
question—̂which I had answered on an 
earlier occasion also when we weie 
asked why we were resorting to pre
ventive detention measures and 
we are not bringing these people 
under the normal laws of the land I 
had replied to this earlier, and I 
would like to repeat it, that it is not 
possible to bring these kingpins to task 
under the normal laws of the countiy, 
because of the very reason that they 
are behind this crime and they manage 
the whole affairs through their paid 
agents Therefore if we want to 
strike at the real point, if we want to 
take the kingpins to task, it is neces
sary to bring them to book by iesort- 
mg to preventive detention measures

While making their observations, 
hon Members raised the question as to 
how many persons have been arrested 
by us and what steps have been lak<*n 
by us against the absconders I would 
like to give some figures for the in
formation of the hon Members Upto 
24th January, 1976, the total number 
of detention orders issued is, 2 049 
and out of these 294 persons were 
absconding We took some measures 
under the provision of section 7 ot 
the Act Measures were taken to 
attach their properties, and as *oon 
as actions were taken, nearly 99 per
sons who were absconding, surrender
ed to f ie  police Therefore, the actual 
numh»i of absconders which Mr 
Chandrappan has put m the orde- of 
300 H-»<>n reduced by 100 It was
of th order of 30C but when we re
sorted to these measures, they s+arted 
surrendering to the police Till tMay
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this) number of persons who have not 
been actually detained would be of 
the order of 195 These include cer
tain persons against whom detention 
orders have been issued in  the last 
four weeks For example during the 
last four w'eeks we have issued de
tention orders against 71 persons, but 
33 have actually been detained It 
takes some time, cfter issuing the de
tention order to get the man and put 
him behind the ears That lime gap 
is there Therefore, the hon Members 
meed not be worried about the large 
number of absconders

Regarding confiscation of pioperties, 
perhaps the hon Member has mis
understood the provision of the Bill 
It is not confiscation of the properties, 
it is attachment of the properties 
However for this consfication of the 
properties of the smugglers and 
foreign exchange manipulators mea
sures have already been taWen That 
bill was, passed by this House it 
has been passed by the other House 
also, and that law will come into force

Mr Daga wanted to know what 
steps we were going to take to lde i- 
tify the properties of the smuggleis 
and foreign exchange manipulators 
We have indicated this when that Bill 
was passed Their properties are being 
identified, those are being located, and 
the competent authorities which have 
been set up under the provisions of the 
Smugglers and Foreign Exchange 
Manipulators (forfeiture of property) 
Act will take care of them It is true, 
we have collected certain information 
from these people

While making his observations, hon 
Member, Mr Haider, wanted to point 
out that, perhaps, the provisions which 
we are resorting to in this piece of 
legislation were to have some arrange
ments with the smugglers and foreign 
exchange racketeers That is his own

conclusion That will not be a perma
nent thing, that is temporary release 
on the ground of health and on the 
ground of certain other social reasons 
We have released certain smugglers 
and foreign exchahge racketeers who 
were detained under the provisions of 
COFEPOSA when there was a mar
riage ceremony and some such cere
monies That benefit has been 
extended to the oolitical persons 
also to the hon Member's party col
league also There Is nothing new 
m this In every detention Act, there 
is a pro is m  for temporary leiease 
which is known as parole The am
endment that we are trying to have in 
this piece of legislation is that, for 
temporary release in respect of State 
detenus, the Government of India will 
have the power Basically, COFE
POSA is a Central Act, it is the res
ponsibility of the Government of In
dia Therefore, we should be m 
a position to know whether there is 
any need for any temporary release 
in respect of State detetaus aLso 
That is the only extent of the amend
ment which we wanted to bring There 
is no question of having any arrange
ment with the smugglers and foreign 
exchange racketeers The hon House 
and the Members are well aware that 
we have extended the provisions of 
the Act to all sorts of people irres
pective of their social and economic 
standing, I would not like to repeal It 
is known to the hon House Where
ver we have got evidence against 
those persons who are indulging in 
this type of activities, we have taken 
strong measures against them; we 
have put them behind the bars Re
garding cases of normal prosecution 
many a time I  have said, in jbjoswer 
to the questions of hon Members, in 
how many cases of normal adjudica
tion, in  how many cases under the 
norma] Customs Act and Gold Control 
Act, we have penalised the offenders
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Here I  would like to indicate only 
one important feature which the hon. 
Members would, perhaps, like to know. 
As a result of these measures, rem it, 
tances from abroad through legal 
channels have increased considerably; 
these moneys were previously utilised 
as a  source of finance for bringing 
things from outside. Remittances 
through legal channels have increased 
considerably. I would like to give 
some figures. During January to Octo
ber 1974 the total amount of remit
tances was Rs. 413 crores, while dur
ing the same period in 1975, it has 
increased to 730 crores. The remittan
ces of foreign exchange from abroad 
through legal channels have increased 
75 per cent. It is a clear indicanon 
that a substantial part of it was uti
lised by the foreign exchange rac
keteers and smugglers to import goods 
from those countries. It indicates that 
the anti-smuggling operations have 
had a salutory effect. Many a time, I 
have replied in this House quoting 
figures that while the number of raids, 
searches ad seizures has increased! 
the quantum of goods seized has de
creased. This is a clear indication 
that the anti-smuggling operations 
which th& House approved are pay
ing good dividends.

One hon. Member mentioned about 
the smuggling activities at the Indo- 
Nepal border. I do not rule out the 
possibility that at the Indo-Nepal 
border, some smuggling activities are 
still going on and to take care of 
that, we have created a special cell 
and a Collector of Customs (Preven
tive) has been entrusted with the job 
to look into the anti-smuggling opera
tions in that particular area. We wUl 
have to keep in view the long bor
ders, very difficult terrain and our 
trade relations with Nepal We are 
trying to sort out the /problems, but 
still loopholes are there. I  personally 
took a meeting with those persons, 
who are incharge of anti-smuggling
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operations. We have streamlined the 
adminuttrative machinery there. On 
certain points we wanted to have co
operation from his Majesty’s Govern
ment of Nepal and they have readily 
extended their cooperation. With 
these measures, it would be possible 
to reduce the smuggling activities in 
those areas also.

fir* (tfttftgnft) :
3  $  1

SHRI FRANAB KUMAR MUKHEH- 
JEE: I hope, it will be reduced more 
and more. I hope, all the points 
which the hon. Members have men
tioned, or most of them, have been 
replied to.

There is one more point which Shri 
Chandrappan wanted to bring to our 
notice and that is the use of large 
scale foreign garments by the people 
of Manipur. I would like to draw the 
attention of the hon. members that 
sometimes this may be misleading in 
the sense that we sell the confiscated 
goods through cooperative socities 
and cooperative organisations. There
fore, whenever somebody wears some
thing imported, we should not come to 
the conclusion that it is smuggled, it 
may be legally purchased through cZP 
operative stores, but I  do not rule 
out the possibility of smuggling, as it 
is on the border of Burma; there may 
be some smuggling. I would look into 
that.

We have taken all measures to pre
vent smuggling. This is a continuous 
effort; this is not a one-time exercise. 
I have told many times on the floor 
of the House that anti-smuggling 
measures against economic offenders 
is not an operation which can be fini
shed with one stroke. It is a con
tinuous operation and that operation 
is going on and would go on relent
lessly. I hope, the hon. Members agree 
with me and this Bill will be pas
sed.



St. lies. re. Cor^ JANUARY 27* 14)76 St. Res. re. Con- 230
servation of foreign Exchange servation of Foreign Exchange
etc, Ordinance U Conservation etc* Ordinance & Conservation
of Foreign Exchange etc. Bill of Foreign Exchange «tc. Bill

SHRI C. K, CHANDRAPPAN (Tel- 
licherry); What about the UCO case; 
it is a very serious matter?

SHRI PRANAB KUMAR MUKHER- 
JEE: I  will have to look into it.

SHRI ERASMO de SEQUEIRA: Sir 
while moving my resolution for dis
approval of this ordinance, I had asked, 
what were the reasons, why the ordi
nance had been brought forward. The 
hon. Minister, in his reply, said that 
one of the reasons was that these 
detentions were running out on the 
31st December, and if this ordinance 
had not been brought forward, all 
would have been released on that day. 
I  would like to draw his attention to 
the original Section 9, which quite 
clearly specified that for any order of 
detention made before the 31st D e
cember, 1975, there Is a period of one 
year that would apply to their deten
tion. I  would like to ask him, what 
stopped them making a new order be
fore that date, carrying on the 
■detention for one year more and then 
coming forward to this House with a 
bill, instead of resorting to an 
ordinance. Therefore, I come to the 
unfortunate conclusion that the ques
tion of issuing ordinances, is "becoming 
rather a m atter of habit, a habit which, 
I think, should be very much 
discouraged, and I feel and continue to 
feel that this ordinance should be 
f disapproved and the Government 
made to rule by law, and not by 
edict.

The hon. Minister said that the mea
sures thus far taken had disrupted 
the organization of smuggling. I agree 
with him. They have. But, as he says, 
the vulnerable areas continue to be 
vulnerable, and this is really my 
.complaint, that while the Government 
says that it has put the king-pins 
under preventive detention because it 
cannot catch them in the prosecution 
about so-called paid agents that they 
can catch, they are doing nothing. I

have not heard of a single major pro
secution for smuggling in the last six 
months, and this is something which 
the Government should really look at, 
because if they are serious about 
stopping smuggling, it is no good just 
to resort to preventive detention. 
There should also be a regular build 
up of cases, and it will take a consi
derable effort, and these people must 
be brought before the court, and got 
convicted.

From Ihe allegations that are 
beiu| made against the Gujarat 
Gorernment, almost every day these 
days, it is my duty to say that 
it looks to us, that the only rea
son why the Gujarat Government 
is being singled out, is because it 
happens to be a government of the 
Opposition. Because, if smuggling and 
seizures have increased in the Gujarat 
coast, it is the duty of the Customs 
which is a central government organi
zation, to bring it to the attention of 
the central government, which is 
supposed to have all the information 
and you have set up an Intelligence 
Cell and there is nothing to stop you 
from ordering further detention under 
the powers of the Centra] Act. But 
please stop blaming the Gujarat Gov
ernment. If you want more detentions 
in Gujarat, go ahead and detain.

I am one with you when you seek 
the power to have parole granted for 
these detainees. My only request is 
that we should have an assurance in 
this House that in no condition will 
this parole be used to override the 
State Government. This will be vary 
bad if it happens.

What I would really like to see in 
this Bill is that the detentions should 
be co-term inous, not with the Emer
gency, but with the elected term  Of 
this government, which runs out on 
the 13th of March, 1476, because on 
that day, they should seek a fresh 
mandate.
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MR DEPUTY-SPEAKER I will 
now put the resolution of Shri E m -  
mo De Sequeira to vote

The question is

“This House disapproves ot  the 
Conservation of Foreign Exchange 
and Prevention of Smuggling Acti
vities (Second Amendment) Ordi
nance, (1975) Ordinance No 29 of 
1975) promulgated by the Presi
dent on the 12th December, 1975 ” 

The motion was negatived

MR DEPUTY-SPEAKER Now, 
the question is

“That the Bill further to amend 
the Conservation of Foreign Ex
change and Prevention of Smug
gling Activities Act, 1974, be taken 
into consideration”

The motion was adopted
MR DEPUTY SPEAKER We shall 

now take up the clauses
Now, the question is

‘That clauses 2 to 5 and 1 stand 
part of the B ill”

The motion was adopted
Clauses 2 to 5 and 1 were added to the 

Bill
Enacting Formula

SHRI PRANAB KUMAR MU
KHERJEE I beg to move

Page 1, line 1,—
for “Twenty-sixth” substitute 

‘Twenty-seventh’ (1)
MR DEPUTY-SPEAKER The 

question is
Page 1, line 1,— 

for ‘Twenty-sixth’ substitvte 
‘Twenty-seventh’ (1)

The motion urn adopted 
MR DEPUTY SPEAKER The 

*que§tion is
“That the Enacting Foimula, as 

amended stand part of the Bill *' 
The motion was adopted

________ V --------------------------------------
. ‘Moved with the recommendation
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The Enacting Formula, as amended, 
was added to the Bill The Title was 
added to the Bill

SHRI PRANAB KUMAR MU
KHERJEE I beg to move

I hat the Bill as amended, be 
passed ”

4R DLPUTY-SPEAKFR The 
question is

“That the Bill as amended, be 
passed ’

The motion uai> adopted

14.37 hrs

SUPPLEMENTARY DEMANDS* FOR 
GRANTS (NAGALAND), 1975-76
MR DEPUTY-SPEAKER The 

House now will take up discussion and 
voting on the Supplementary De
mands for Grants in respect of the 
Budget for the State of Nagaland for 
the year 1975-76

D e m a n d  No »— L v s d  R e v f n u e  

S t a m p s  a n d  R f g i s l u a t i o n

MR DEPUTY-SPEAKER Motion 
moved

‘That a Supplementary s>um not 
exceeding Rs 25,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the charges which will come m 
course of payment during the year 
ending the 31st day of March, 1976 
m respect of ‘Land Revenue, 
Stamps and Registiation’ ”

D e m a n d  No. 9 —T a x e s  o n  V e h ic l e s

MR DEPUTY-SPEAKER Motion 
moved

That a Supplementaiy t>um not 
exceeding Rs 51,000 on Revenue 
Account be granted to the Presi
dent out of tne Consolidated Fund

of the President


